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“ﬁ’resent: _Hon'ble Mr. D. ‘P:urkayast'ha, Jud‘cial-'Me_mber. ' :
Hon'ble -Mr. B.P.!Singh, Adminis’trati?e Member. |
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T - For the applicant : Mr.|Samir Ghosh}, counsel.
For the respondents : Mr.|B. Mukhérjees, counsel.
Heard on. 18.3.99 , Order on- 18.3.99 !
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- D. Purkaysatha, JM l ' _ R N
% . - .Heard Id. counsel of «.both the|parties. This| M.A. has been filed ;
" bytthe applicant seekingl' injunction 'jagainst the rasp_ondents‘ restraining .
’ thefn from giving any e[ffect to the notice of interview dated 18.9.96 ) |
fg‘, } .(Annexu‘re-.B tbAthe application) for | holding any lelection or interview ' !
on 7.10.96. But the apg?licanf could| nat obtain any order of inj‘unct_ion j
o from the| Tribunal till |é;ate. However} it .is. found that the date of |
selection " has already'belle'n expired. Therefore‘j, we ’ find the application
. " has Abecome‘.infructuous.! M.A. stands disposéd of. OA will be ‘heara" S N
! - on 1.6.99. N |
2. = Nojorder is passed;as to costs. o [ : . R |
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